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about it, they will be able to follow 
more clearly. Now, ordinarily we 
snould have finished it on the 19th 
May, but we thought that we should 
have two more days because the 
House knows that the hon. Prime 
Minister is going to Colombo for a 
very important conference. It is very 
likely that not only he may like to say 
but the House itself may like to know 
from him as to what happened at that 
Conference. If the hon. Leader of the 
House agrees and if he considers it 
necessary we may have some time even 
for a discussion on it. It is from that 
point of view that the Business Advisory 
Committee thought it necessary to 
extend it by a further period of two 
days and that is the situation which 
arose later, as Mr. Raghavachari will 
appreciate.

Now, the hon. Minister for Parlia
mentary Affairs will make a statement 
as regards the priority of Government 
Bills.

ORDER OF GOVERNMENT BILLS
The Minister of Parliamentary Af

fairs (Shri Staya Naiwan Sinha).: Sir, 
on the 17th April, I promised to inform 
the House about the order of Govern
ment’s legislative business for the 
remainder of the present Session. The 
following will be the order of BiUs:

1. Minimum Wages (Amendment)
Bill—it will be taken up to
day,

2. The Voluntary Surrender of Sala
ries (Exemption from Taxa
tion Amendment) Bill,

3. The Delivery of Books (Public
Libraries) BiU,

4. The High Court Judges (Condi
tions of Service) Bill,

5. Lushai Hills District (Change of
Name) Bill.

6. Absorbed Areas (Laws) BiU,
7. Drugs and Magic Remedies (Ob

jectionable Advertisements) 
Bill,

The State Acquisition of Î ands 
for Union Purposes (Valida
tion) am,

9. Indian Railways (Second Amend
ment) Bill,

10. Factories (Amendment) BiU.
11. The Companies Bill,
12. The Code of Criminal Procedure

(Amendment) Bill,

13. T.A. and D.A. of M. Ps. Bill,
14. The Prevention of Disqualifica

tion (Parliament and Part C 
States Legislatures) Amend
ment Bill,

15. The Hindu Marriage and Divorce
Bill (for concurrence of 
the House of the people for 
Joint Committee),

16. The Special Marriage Bill,
17. The Himachal Pradesh and Bilas-

pur (New State) Bill, 1954.
18. The Shillong (Rifle Range and

UmLong) Cantonment Assimila
tion of Laws Bill, 1954,

19. The Rubber (Production and
Marketing) Amendment Bill, 
and

29. The Coffee Market Expansion 
(Amendment) Bill.

The last two Bills are going to be 
referred to Select Committee.

Mr. Speaker: I think there are cer
tain other BiUs also which are going 
to be referred to the Select Committee.

Shri Satya Narayan Sinha: The Com
panies Bill and the Code of Criminal 
Procedure Bill are going to be refer
red to the Select Committee. Of 
course, I have already said about the 
Hindu Marriage and Divorce Bill.
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Mr. Speaker: The hon. Member will
have consultations with the hon. Minis
ter and if the Minister is agreeable 
and if the House is also agreeable, I 
have no objection to prolong the sittings 
of the House for any length of time. 
It is for the hon. Members to i:onsider 
whether they will sit after the 21st 
May, as I find the House is already 
restive and is protesting that we have 
extended the sittings by about 6 days 
more.

MINIMUM WAGES (AMENDMENT) 
BILL.—Contd.

9-a.m.
Mr. Speaker:. We will now proceed 

with the further consideration of the 
following motion moved by Shri V. V. 
Giri on the 13th March, 1954, namely:—

“That the Bill, as amended, be
passed.”
I might say that the time allotted to 

this Bill is two hours out of which 18 
minutes have been taken uj> before.

Shri Tushar Chatterjea (Serampore): 
Mr. Speaker, Sir, some time back I 
heard the Labour Minister saying 
scwnething about the Minimum Wages 
Act in the Central Advisory Board 
for fixation of minimum wages, and 
what the Labour Minister said there 
goes to show that the Government 
has, of late, become a bit serious about 
this Minimum Wages Bill.

Mr. Speaker: Order, order.
Shri Tushar Chatterjea: The Labour 

' Minister assured us that the Govern
ment will try to fix adequate minimum 
wages and also a sort of regional or 
State minimum will be fixed. This 
was assuring, no doubt, but the point

is, so far as this Bill goes, we do not 
see any seriousness in the attitude of
the Government. Had the Govern
ment in their mind such things as 
fixation of minimum wages and 
some sort Of regional or 
State minimum, then, certainly,
they would have proposed a new
sort of Bill in which such things 
would have been incorporated. But» 
so far as this Bill goes, we do not 
find any serious attitude of the
Government.

I say this, firstly, because, for a 
long time this Bill is pending? in the 
House. From the Government side it 
is argued that it is due to the over
crowding of business here that this 
Bill could not be put through. But  ̂
had Government been serious about 
guaranteeing minimum wages to the 
workers then they could have arranged 
for the promulgation of an Ordinance 
just as they did in the case of com
pensation for lay-off etc. But this 
has not been done and the fixing of 
the minimum wage of the workers has 
been made to depend on the prolonged 
procedure of the House.

Secondly what do we find in this 
Bill? Extension of the time-limit has 
•been granted. Altogther, I have 
calculated four years have elapsed 
from the original time-limit fixed. This 
means that the workers have been 
made to suffer material loss for these 
four years, when the workers have 
been legitimately demanding the 
fixation of minimum wages and the 
spokesmen of the Government of 
India very very categorically say 
that in India the workers are not yet 
given adequate minimum wageŝ . 
This extension after extension of the 
time for fixing the minimum wages; 
means that the Government is not at 
all serious about this vital labour 
demand.

The argument that is advanced in 
the Statement of Objects and Reasons, 
is also not convincing. One argument, 
is that some more time should be* 
given for the Part B States for making 
complete arrangements to implement 
the Minimum Wages Act. Already 
three years have passed. Are we toi




